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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No: 37 of 2020 (EZ)

Sanjay Chauhan Applicant
Vs.

Central Coalfields Ltd. & Ors. Respondents

Counter Affidavit on behalf of Respondent No. -4

Jharkhand state Pollution Control Board in

compliance of order dated 05.05.2022.

I, Yatindra Kumar Das, son of Late K. K. Das,

presently posted as the Member Secretary, Jharkhand

State Pollution Control Board, H.E.C, Dhurwa,

Ranchi, and am duly authorized and here by solemnly

state and affirm as follows: -

1.That at present, I am working and posted as the

Member Secretary, Jharkhand State Pollution

Board, H.E.C, Dhurwa, Ranchi and as such,

1"".



I am well acquainted with all the facts and

circumstances of this case.

2.That I have gone through the order dated

05.05.2022 passed by the Hon'ble NGT and has

under stood the contents therein.

3.That, I am authorized to swear this affidavit on

behalf of the Respondent No - 4 Jharkhand State

Pollution Control Board (JPSCB). Further it is

stated that I have gone through the relevant

files and records.

4.That, it is humbly stated and submitted that a

Second Show-cause and direction under Section

33 (A) of the Water (Prevention and Control of

Pollution) Act, 1974 and 31 (A) of the Air

(Prevention and Control of Pollution) Act, 1981

was issued to M/s Purnadih OCP by rejecting their

N/i:;;j request to waive of environmental compensation

vide Board's Ref. No. B-870, dated 02/05/2022 and

the following directions were issued: -

a)to deposit the Environmental Compensation

ofINR 13,02,18,750.00/-(i.e., Rupees Thirteen

~~ ~Lakhs Eighteen Thousand Seven



",

Hundred Fifty only) within 07 days of

issuance of this letter, in case of failure

to do so an interest of 12 % per annum will..
be charged from 25.01.2022 and legal action

may be initiated and process will be

initiated for rejection of CTO or closure of

the mine.

b)to comply all the deficiencies found during

inspection l.e., construction of toe wall,

garland drain and settling pit around the

external dump within 3 months from issuance

of this letter.

c)to submit the name of the official(s)

responsible for non-installation of Ambient

Air Quality Monitoring Station.

Photocopy of Board's Ref.

No. B-870, dated 02/05/2022

~-J is annexed as Annexure - I.-,
r-;
!1 5.That, it is humbly stated and submitted that a

Final Show-cause notice for non-submission of

Compensation was issued to M/s

Ref. No. B-1109, dated



· '

10/06/2022 and the following directions were

issued: -

a)to deposit the Environmental Compensation of

INR 13,02,18,750.00/-(i.e., Rupees Thirteen

Crores Two Lakhs Eighteen Thousand Seven

Hundred Fifty only) within 07 days of

issuance of this letter, in case of failure

to do so an interest of 12 % per annum will

be charged from 25.01.2022 and legal action

may be initiated.

b)to comply all the deficiencies found during

inspection i.e., construction of toe wall,

garland drain and settling pit around the

external dump within 3 months from issuance

of this letter.

c)to submit the name of the official(s)

responsible for non-installation of Ambient

Air Quality Monitoring Station.

Photocopy of Board's Ref.

No. B-1109, dated 10/06/2022

is annexed as Annexure - II.

it .s ~ stated and submitted that no

/"_---"f-:IiII~-,f'~........-A'... ~ 1Seen received by the Board. till date.



So, the procedure for revocation of CTO issued to

the Unit and issuing Direction for Closure is

under process.

7.The statement made in ,forgoing paragraphs are

true copy of ~~

\ \Vr,\~....,..Y"
DEPONENT

true to my knowledge In annexure are

its original.

VERIFICATION:

Verified at Ranchi on this the day of July,

2022 that the averments & facts stated herein above

are true and correct to my knowledge and belief and ~

nothing material has been concealed therefrom. ~

A5}0"\V-
l.~PONENT

----------~ -------
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Jharkhand State Pollution Control Board

~ ~ 1TCR, ~o~o~o, ~, x'fefi
~ : 2400851, 2400852, 2400979 $rn: 0651- 2400850/138,

Web: www.jspcb.nic.in (new) www.jspcb.org(old)
E-mail:ranchijspcb@gmail.com

D - ~1-0Ref.No..P. .

From,
Y.K. Das
Member Secretary

To,
Project Officer,
M/s Purnadih OCP,
At-Henzeda, Katki, Dendua,
Distt- Chatra

Sub: Second show-cause and direction under Section 33 (A) of the Water (Prevention and Control of
Pollution) Act, 1974 and 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981-reg.

Whereas, Environmental Clearance (EC) was granted for "Purnadih Opencast Expansion Coal
Mine Project (3 MTPA with a peak production of 3.45 MTPA) of M/s Central Coalfields Limited located in
villages Dernbua, Henjda and Kutki, in Block-Tandwa in District- Chatra, lharkhand" over an ML area of
751.74 Ha by MoEF, Gol vide F. No. J-1101S/36/2007-IA-1I(M), dated 19.0S.2009.

Whereas, No Objection Certificate (Consent to Establish) to M/s Purnadih Open Cast Project
(Coal) for settling up a Open Cast Coal Mines for manufacturing of Coal at Mauza- Purnadih, PO- Bahera,
Distt- Chatra (Jharkhand) for coal production - 3 MTPA by the Board vide ref. no. LN-314, Ranchi, dated
16.11.2010.

Whereas, the last Consent to Operate (CTO) was granted to your unit vide Board's ref. no.
JSPCB/HO/RNC/CTO-8709167/2021/180 dated 03.02.2021 for the mining of coal- 3 MTPA for the period
upto 31.12.2022.

Whereas, an original application no. 37/2020/EZ Sanjay Chauhan Vs. Central Coalfields Limited
& Ors. (Purnadih Open Cast Coal Mining Project) has been filed by the applicant before the Hon'ble NGT,
Eastern Zone Bench, Kolkata alleging non-compliance of the conditions of Environmental Clearances (EC)
dated 19.0S.2009 granted by the Ministry of Environment, Forest and Climate Change (MoEF and CCl in
favour of the Central Coalfields Ltd. For the Purnadih opencast Coal Mine situated in Chatra district of
Jharkhand State. The first hearing which was held on 22.06.2020. In which the Hon'ble Tribunal
constituted a committee comprising ofthe following:

(e) The Regional Office, MoEF & CC,Ranchi;
(t) The Regional Office, CPCB,Regional Office, Kolkata;
(g) The Jharkhand State Pollution Control Board (State PCB) and,
(h) Dr. Sharad Lele, Member of the Expert Appraisal Committee, MoEF and CC.

Whereas, the committee was directed to jointly inspect the project in question, verify on the
factual aspects and submit a report.

Whereas, the committee has visited the site (Purnadih Open Cast Project) on 03.09.2021 and
submitted its report.

Whereas, in light of the Committee's report a show-cause notice was issued to the unit vide
Board's ref. no. B-2016 Ranchi, dated 15.12.2020 for the non-compliance observed during the site
inspection which is as follows:

(i) Separate top soil dump has not been cr
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(ii) No catch drain, siltation pond and retaining wall was found around the coal dumped resulting in

risk of polluted runoff enetering low lying area; coal dust from roads and adjacent drains has
chances of flowing into river Damodar;

(iii) Green belt had not been developed in adequate manner.
(iv) Coal dust emission was found at feeder breaker area of KDHrailway siding, inadequate green belt

development around siding and coal dust was also found flown to seasonal nalla from the pucca
drains constructed by project authorities along the road leading to KDHsiding.

(v) Ground water level data was not submitted.
(vi) CHP and railway line/siding have not been constructed till date. As a result, coal is being

transported through road as a result the coal dust was observed to be flowing off the road into
drains. nallas and even into river Damodar. (vii) During coal transportation, coal was not being
covered with tarpaulin.

(vii)Mouth of pucca drains constructed by you along the road used for coal transport were let into the
Damodar river without any effective arrangement for preventing coal dust flowing into the river.

(viii) From one of the coal dumps in the project site the surface run off was flowing out without any
catch drain, siltation pond etc.

Whereas, in response to the show cause notice you had submitted your compliance report vide your Ref.
No. PO(Purnadih)/20-21/envt/l017 dated 29.12.2020.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh was directed to submit verification
report specifically in the light of the reply submitted by the unit vide Board's Ref. No.- B-03 dated
01.01.2021.

Whereas, the Regional Officer, JSPCBRegional Office, Hazaribagh was again directed to submit the current
Compliance Status Report, in light of the observations of the committee Vide Board's Ref. No. B- 1144,
Ranchi, dated 16.08.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh has submitted the Inspection Report
vide his Memo. No. 842; Hazarlbagh, dated 19/08/2021. The observations of which is as follows:

1. Catch drain and siltation pond has been constructed to prevent run off from the coal dump/overburden
dump.

2. Top soil dump-separate top soil dump has been created in the project. Top soil stacked and placed at an
earmarked site on which tree plantation has been done.

3. All the coal dump are internal in nature within the mine lease area.

4. Green belt-tree plantation has been done along road and on reclaimed land 24.9 Ha.

5. Piezometer - for the ground water monitoring piezometer has been installed.

6. Water sprinklers - 30 nos of fixed water sprinklers have been installed along haul road inside the mine
area. Water Spraying is also done by 2 nos. of 28 KL.tankers on haul road.

7. No CHPCHP has been constructed. Coal is sent to KDHrailway siding by covered trucks/hyvas.

8. Surface rain water is collected in abandoned coal mine pit and roof top rain water is collected in rain
water harvesting pit

Whereas, the Regional Officer, JSPCBRegional Office, Hazaribagh was again directed to submit the Current
Inspection Report with clear recommendation with regard to each & every observation made by the
Committee Vide Board's Ref. No. 8-2278, Ranchi, dated 27.12.2021.

Whereas, the Regional Officer, JSPC8 Regional Office, Hazaribagh has submitted the Inspection Report
vide his Memo. No. 05 dated 03.01.2022. The observations of which is as follows:

uestion
Top soil is
not kept
separately.

(08)
psoil

It is an internal dump and on
topsoil dump and on 9 ha. Area
of the dump tree plantation has
been done.
External OB dum is on 6 Ha. Ofand
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vegetation for external OB dump.

d) Green belt inadequate around roads and Tree plantation along road has
plantation on reclaimed lands inadequate; no been done.
plantation activity in last two years.

e) KDH siding not in compliance with norms; coal KDH railway siding lie within
dust emission at feeder breaker area of KDH Ranchi district.
railway siding, inadequate green belt
development around siding, and drains from
KDH siding may carry pollution into nearby
nallahs/strearns unless preventive measures are
taken.

c) No catch drain, siltation pond and retaining wall
around coal dump, resulting in risk of polluted
runoff entering low-lying area; coal dust from
roads (from Purnadih OCP to KDH railway
siding) and adjacent drains had chances of
flowing into river Damodar if proper
precautions not taken.

f) It was not clear how groundwater monitoring
was being done; groundwater level data had not
been submitted to MoEF and CC,and Piezometer
did not appear to have been installed.

land and tree plantation with
grassing has been done, which is
settled.

Coal from Purnadih to KDH
railway siding is carried by the
tarpaulin covered trucks/hyvas,
Regular water spraying is being
done on road to suppress the
dusts. Tree plantation along
road has been done.

has installedUnit
Piezometer to monitor ground
water level.

Moreover, in the light of the above facts it has also been recommended to take action for not constructing
toe wall, garland drain and settling pit around the external dump.

Whereas, the competent authority has ordered to calculate the Environmental Compensation against your
unit as per the report of the CPCB In house committee on Methodology for Assessing Environmental
Compensation and Action Plan to utilize the fund. The detail of calculation of Environmental
Compensation is detailed as below:

Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standards/consent limits.

Basis to levy the Environmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC= PlxNxRxSxLF

Where,
EC - Environmental Compensation
PI - Pollution Index of Industrial Sector
N - Number of days of violation took place
R- A factor in rupees for EC
S - Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 75 as the industry belongs to Green category (as per CPCB's guidelines.)

N is to be taken as 4630 days from 19.05.2009 to 20.01.2022.

685/DKC/OO/MC
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LF is to be taken as 1.00 as the total population of Ramgarh town is 1 million (District Census
Handbook, Ramgarh of 20 11).

Therefore,

EC (pel' day) =PI x R x S x LF
= 75 X 250 X1.5 X I
= INR 28,125.00

Henceforth, the Environmental Compensation for one day comes out to be INR 28,125.001- So the
total Environmental compensation for 4630 days comes out to be INR 13,02,18,750.00/- (i.e.
Rupees Thirteen Crores Two Lakhs Eighteen Thousand Seven Hundred Fifty on lv),

Whereas, earlier vide Board's order vide ref. no. B-215, dated 25.01.2022, you were directed
to submit the amount of environmental compensation.

Whereas, reply has been submitted to you vide Ref. No. PO/PNDlEnvironmental
Compensationl2021-22/1347, dated 08.03.2022 in which following has been mentioned:

i. Central Coalfield Ltd. (CCL) is engaged in coal mining and sale of coal both from open cast
and underground mines in the State of Jharkhand. It is involved in mining of coal for various
core-sectors of country such as Power, Steels industries etc.

ii. Purnadih OCP is a running mine of CCL where mining operation started from FY 2009-2010

Ill. The Environmental Clearance (EC) was granted to the project on 19.05.2009 for a capacity of
(3 MTPA with a peak production 3.45 MTPA) over an area of751.74 Ha.

iv. In accordance with the Environment Clearance, project has been granted Consent to Establish
(CTE) vide Ref No: LN-314 Dated: 16.11.2010 for capacity of3.00 MTPA.

v: The last CTO of the project was also issued vide Ref No: JSPCB/HO/RNC/CTO-
870916712021/180 Dated: 03.02.2021 which is valid upto 31.12.2022.

vi. Regional Officer, JSPCB Regional Office, Ranchi has also submitted the inspection Report
vide his Ref. No. 05 dated 03.01.2022. The status and action taken report is enclosed.

vii. The observation of Regional Officer related to OB dumps, development of green belt and
other plantation, siltation of drains & sedimentation ponds are progressive and recurring in
nature where due action has already been taken by the project. Overall, the compliance of
statutory conditions is satisfactory and improving continually;

viii. Regular monitoring of air quality, noise, & surface water quality is also undertaken fortnightly
at Dakra OCP. The latest monitoring, reports are enclosed. It can be seen from the
environment monitoring data that the parameters were found within prescribed limits except
few aberrations which can be attributed to the specific local conditions during the day of
sampling. The data of water quality monitoring depicts that the water quality in the project is
under prescribed limits.

ix. For control of dust particularly during dry seasons several additional measures have been
taken these are '

a. 30 nos of fixed water sprinklers along the coal transportation road of Purnadih
OCP has been constructed

b. Guard walls at the coal dump has been constructed
c. Feeder crushers at KDH Siding have been fitted with water sprinkling system

which is interlinked with crushing system.
d. 20 fixed water sprinklers have been installed along the siding.
e. Two high capaci~~', .'. .nklers of 28 kiloliter capacity are deployed for dust

control at sidJ!lL~~o o~.¢~ ~
f. InstallatioM~~lO a ~,.l,,~ta't'1bfid' g is completed.

/; 'c _ K0']; ..' ' ,

l'<t' ~o «: -~
~ Q?~ ...r 0) ~J
\ (, ...................
'\ oj<. ". :. 8'
, 1-> \ .
. <'91),.,1. 'I..\,'lJ.

"'_ • ~ I) J ,~{ ....:;."
'."--:.-..:..~:..r_/
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g. all the OB dumps are internal in nature. The angle of OB dumps is such that during

rainfall the water is diverted inside the mines only and get collected in the 2 mine
sumps, having a combined capacity of more than 100 million gallons.

h. These sumps act as siltation ponds and ground water recharge ponds. The runoff
water during heavy monsoon from coal heaps also gets stored in these sumps. The
water from the sumps is subsequently used in mining and allied operations like
water sprinkling etc.

L Afforestation on reclaimed area is being carried out by Forest Dept. Govt of
Jharkhand. The details of reclamation are given as follows

.. ..

Year Area (ha) No of plants

2012-13 5 12500

2013·14 3.45 8625

2017-18 9.1 22750

2018-19 7.4 18500

2020·21 9.00 22500

total 33.9 87875

x. In addition, Central Coalfields Limited also spend huge amount of money for CSR activities
apart from providing employment to Project Affected Persons. The CSR activities include
drinking water supply by construction of deep bore, handpumps, wells and providing water
purifiers in schools, construction of toilets distribution of sports items, health equipment to
differently abled persons and COVID relief in the 14 panchayats of NK Area. The CSR
expenditure of the area is given below;

Payment Head 2017-18 2018-19 2019-20 2020-21 2021-22
NKArea CSRExpenditure (Rs.Lakhs) 51.02 49.88 30.66 49..36 33.5

xi. Further the expenditure towards District Mineral Foundation Trust, Royalty, NMET is given
below:

Payment Head 2017-18 2018-19 2019-20 2020-21 2021-22
District Mineral Foundation Trust (Rs.

7.64 8.36 6.87 0.31 4.97
Crores)

Royalty( Rs.Crores) 29.88 22.76 30.04 15.88 14.40

NMET( Rs.Crores) . 0.49 0.47 1.19 0.95 0.24

Whereas, your reply confirm that you are not conversant to environrneotalloss and oot serious
to the compliance of the Board's direction. Hence, in the light of the above fact your reply does not
sound reasonable and so, your request for waiver of environmental compensation is hereby rejected.

Now, therefore, by exercising the powers conferred under Section 33 (A) of the Water
(Prevention and Control of Pollution) Act, 1974 and under Section 31 (A) Of the Air (Prevention and
Control of Pollution) Act, 1981; the following directions are being issued:



· .
(e) to comply all the deficiencies found during inspection i.e construction of toe wall, garland

drain and settling pit around the external dump within 3 months from issuance of this letter.

Cf) to submit the name of the offtcial(s) responsible for non-installation of Ambient Air Quality
Monitoring Station.

This issues with the approval of competent authority.

Sd/-
(Y. K. Das)

Memo No ...~.:-: .~.:r.:~....... Ranchl, dated .. ~~~~~~etary
Copy to: The Regional Officer, JSPCB, Regional Office-cum-Laboratory, Hazaribagh for information
and necessary action.
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Iharkhand State pollution Contra! Board

~ ~, "Wf, ~l<ffi'ro. ~. ~
~ : 2400851. 2400852. 2400979 ~ : 0651-' 2400850/138,

Web: www.lsptb,nic.ln (new) wwwjsDcb:O!I(oldl
E-mail: ranchilsDcb@gmail.com

Ref. No../!:L...."::!.!0;
Prom,

Y. K.Oas
Member Secretary

To,
Protect Officer,
M/sJ.?urnadlh OCP.
At+PO-Henzeda, Katki, Dendua,
Dtstt- Chatra

Sub: Final sbow-cause notice for non-submission QfEnvironmentalCompensation-reg.

Wbere,as, Environmental Clearance (BC) was grctnted for "Purnadlh Opencast ~anslon Coal
Mine~lipject:€3 MTPA with a peak production of :uSMtPA) of MIs Central C.oal(lelds ~lmitea located' In
villages Dembua, ffenjda and Kutki, in Block-Tandwa lUDIstrict- Chatra. [harkhand" over an ML area of
751.74 Ha by MoEF. Gol vide F. No, j-110 15/36/2007-lA-nCM), dated 19.05.2009.

Whereas, No Objection Certificate (Consent to Estabflsh) to MIs Pumadih Open cast ProJect
(Coal) for settlihg up a Open Cast Coal Mines for manufacturing of Coal at Mau;a- Purnadih. PQ- Babera,
Dlstt- Chatra .o.~rkhand) for coal production - 9 MTP.Aby the Board vide ref. no. LN-3.t,4,Ranchi. dated
t6.11.~010.

Wherea~, the last .Consent to Operate (CTO) was granted to your unit vide Board's ref. no.
ISPCB/HO/RNC/CTO-S709167/2021/180 dated 03.02.2021 for the mining of coal- 3 MTPA for-the period
upto 31.12.2022.

Wh~reas. an original application no. 37/2020,}'81. Sanjay Chauh.an Vs. Central.Coalf\e\ds,Limlted
& Ors. (Pl,lmadi~ Open Cflst Coal Mining ProJect) has been .flled·b¥ tbe appU~t before the Hon'ble NGT,
Eastern Zone' Bench. Ko'lkata alleging noo-compliance of the conditions of Environmental Clearances (EC)
dated 19,05.2009 granted by the Ministry of Environment, Forest and Climate Change (Mo'SF and' CCl In
favour of the Central Coalfields Ltd. For the Purnadlh opencast Coal Mine'situated in Chatra distrlct of
[harkhaud State, The first hearing which was held on 22.06.2020. In which the Hon'ble Tribunal
constituted a.eornmittee comprising of the following:

(a) The Regional Office. MoEF & CC,Ranchi;
(b) The Regional Office.,CPCB.,Regional Of:fice,Kolkata;
[1;) The [harkhand State PoUution Control Board (State PCB) and;
ld.) Dr. Sharad Lele, Member of the Expert Appraisal Committee,. Mo&Fand CC,

Whereas, the committe.e Was directed to jointly Inspect the project in question, velifY on the
factual aspects and submit a report.

Whe.r,eas, the committee has visited the site .(Put:nadlh Open Cast Project). o:n 03.09.2021 and
submitted its report.
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~U) No catch drain, siltation pond and retaining wall was found ~routid&etcoal dumped

resulting In rtsk of pollute(l1rtll1offentering low lying area; coal d~~Jr,om roads and
adjacent drains has chancesoHloWing into river Damodar:

(iii) Green belt had not been developed Inadequate manner.
(Iv) Coal dust emission was found at feeder breaker area of KOH railway siding.

inadequate green belt development around siding and coal dust was also foundJlown
to seasonal nalla from the puc~ drains constructed by project authorittes along the
road leading to KDHsiding.

(v) Ground water level data was not submitted.
(vi) CHPand railway line/siding have not been constructed till date. As a result. coal Is

being transported through road as a result the coal dust was observed to be flowing
off the road Into drains, nallas and even Into river Damodar, (vlOj Ouring coal
transportation, coal was no~beingcovered with tarpaulin.

(vii) Mouth of pucca drains constnlcteCl~y yol,lalOngthe roaij used {or eo_attran,sPQrtwere
let Into the Damodar river withQtit~t1y,effectivearrangement for.Jireyetjtlit'gcpal dust
flowing Into the river.

(vln) From one of the coal dumps In the project site the surface run 'off was floWingout
without any catch drain, siltation pond etc.

Wbereas,ln response to the show cause notice you had subm1tted your complian~reportvide
your Ref.lio. PO(Purnadlh)/20-21/envt/1017 dated 29.12.2020.

Whereas, the Regional Officer, TSPCBRegional Office, Hazarlbagh was directed to submit
verification report specifically In the light of the reply submitted by the unit vide Board's Ref. No.- 8-03
dated 01.01.2021.

Whereas, the Regional Officer, JSPCBRegional Office, Hazarlbagh was again dtF~p' to submit
the current Compliance Status Report, In light of the observations of the cemmlttee Vide B'oard's Ref,No.
B- 1144, Ranc.hl.dated 16.08.2021. "

Whereas, the Regional Officer, JSPCBRegional Office, Hazaribagh has submittea.)'the Inspection
Report vide his Memo. No.842; Hazaribagh, dated 19/08/2621. The observations ofwhicb is as follows:

1. ~tch drain and siltation pond has been constructed to prevent run off (tram the coal
dump/overburden dump.

2.Top soil dump-separate top soli dump has been created In the project. Top soil stacked'lnd
placed atan earmarked site on which.tree plantation has been done.

3. All the coal dump are Internal in nature within the mine lease area.

4. (i:l'eenbelt-tree plantation has been done along road and on reclaimed latld24.~ Ha,

$" Piezometer - for the ground water mOQ'(torlngpiezometer has been installed.

6. Water sprinklers - 30 nos affixed water spr.iJl):clershave been installed along haul road Inside
the mine area. Water Spraying is also done by 2 nos. of 28 KL. tankers on haul.road,

7. NoCHPCHPhas been constructed. Coal is sent to KDHrailway siding by covered trucks/hyvas,

8. Surface rain water Is collected in abandoned coal mine pit and rooftop ,rain water-Is collected
. in rain water harvesting pit

Whereas, the Regional Officer, JSPCB,R~gipnal Olfi!=e,Ha7.artba&bhas sub....6!fi....AM'O
Report Vide his Memo.No, 05 dated 03.01.20_2,2.The observations ofwhich Is a&<!fi6ffi~~'"

Question Finding of previous inspection
report

Top soll ts a)



not kept
sepa~tely.

ovel'~urden COB)
material, Instead o(
creatlllg a sepal'at.e
,tbp~9jldWJiP·

b) No catch dratn, retatntrlg'
wall, grassing and
vegetatl.on for external
08 dump ..

,:External OBi?(l~mp't~ on Ei '
Ha. or ilpij 'aifd n'>fl8
pJmta~Ql\ ~tb.~Sing IljJs
been -d,o.IJ.~,w111cq Is sett:l~

C.oal,{romPumadlh to KIrR
c:;} No catch drain; s'Utal;ion rallway siding Is carrl~d by,'

pond and retaining; wal~ the. .~tarp~jit\ . c~er.ed,
afound cQ,aJ dump" tt'!l.~IJly,ws;'Reg'd~r \f~tei!'
reslllt\il~ in risk of spra)'ing ~s}?eing done Of).

pon~tea runo.ff entering, road to ~uppres'~the ch.5t$.
10w~1}ihJgarea; coal dust Tr!'!e plantation ..Jo~g roa,d'
from rrrads (fr-om has been done.
Purnadih OCP to :KDlI
railway siding) and
adjacent drains had
cnances or flowing into '~. plantatlop a19ng roa4
dve!! Datnodar If, proper has.been done.
precautioDS'nottaken.

d) Green belt inadequate
around roads and
plantaticm on reclaimed I(QJ'{ r.it}~y siding
l.ands, inadequate; no 'withIn RancbLcJistnct.'
plantation !adivity in last
two years.

e) KDH sidIng not 'in
C()IJ~pl!anceWith nerms,
coal dust emission at
feeder breaker area ,of
KelH railway siding.
lUad¢quate green belt
dev'elo:~ment around '
stdlag, and dralns- lrom
KDH siding may carry
pollution into . neaF-by
naUahsl~tre,~In;5 unless
PteVill1tive measures are
taken.

Unit has tnstalled tbe
Piezometer: to monitor
ground w.at~Heyel.

f) It was not clear how
groundwater monitoring
W~ being done;
gro,undwater level data
had: !'lot been ,~'Ubmit;ted
to MO'EF and CC" and
Piezometer did not'
appear to have been
rnstl11ed.

MQFeo.ven,in the light of the-above facts it has. ellsobeen 1)M;0mmendedto mke action for not
constructing toe wall, gl;lrla:m;idrain and settling pit'arouna ~elttem;il dump.

----------------------------------------- --- -- ------- -- - ---- -- --------------------~--



Nature of violation - Discharges in violation of consent -COnditions,
mainly prescribed standards/consent limits.

Basis to len the Environmental Compensattoli - Pollution Ihdli'x
The environmental compensation is based on the following formula:

EO= PIXNxRxSxLF

Where,
EC - Environmental Compensation
PI - Pollutionlndex of Industrial Sector
N - Number of days of violation took place
R-A factor in' rupees, for Be
S- Factor ofscale of operation
LF - Location Factor

Now in this case,

PI Is to be taken as 7$ lis the industry belongsto;Qreen category (as per
. cpests guidelines.)

N is to be taken as 4630cdays from 19.05.2009 to 20.01.2022.
R is to be taken as 250, (as per CPCB,'s guidelines).

S is to be taken 1.5 as the unit belongs to Small Scale Unit as per
Notification No. - S.O. 1702(E).-dated 0110612020 of Ministry of
Micro, Small and Medium Earerprises (S could be 0.5 for micro; or small,
J.O for medium and 1.S for 'large units as per CPC~ Guidelines'),.

LF is to be taken as 1.00 as the total populatiQn of Rarngarh town is I
million (District Census Handbook, Ramgarh of2011).
Therefore,

EC (Per day)"= PI <R x; S x LF
= 75 X 250 X1.5 X 1
= INR28,125.00

Henceforth, the Environmental Compensation for one day comes out to
be INR 28,t25.001- So the total Environmental compensation for 4630
days comes out to be INR 13,02,18.750.00/- (l.e. Rupees Thirteen
Crores Two Lakhs Ei bteen Thousand SevenHundred F on1.

Whereas, earlief vide Board's order vide ref. no. B-2U~dated' 2~,O1.2022,you were 41~cted
to submit the amou"tofepvironmental c.ompensation.

Whereas, reply has been submitted to you vide Ref. No. POlPNDlBnvironmental
Compensationl2021-221J347.dated 08.03.2022 in which following has beenmentioned:

L Central Coalfield Ltd (CCL) is engaged in coal mining and sale of coal both from
open cast and underground mines in the State of Jbarkhand.It is involved in-mining of
coal for various core-sectors of country such as Power, Steels industries etc.

ii.

iii. ted to the project on19.05.2009 for a
rJ,;J:M'~IfI;~k1$J~ction 3.45 MTPA) over an area oOSL74 Ha.

iv.
earance, project has been granted Consent to
ated: 16.11.2010 for capacity ofJ.OQMTPA.



· .

v. The last CTO of the proJect was also iss~ vide Ref No: JSP..C~01RNCI€TO-
8709167/2021/180 Dated: 03.02.2021 which is valid upto 31.12.2022;.

vi. Regional Officer, JSPCB Regional Office, Ranchi has also submitted the inspection
Report vide his Ref. No. OS dated 03.01.2022. The status and action taken report is
enclosed ..

vii. The observation of Regional Officer related to 08 .dUJllPS,development of green ~lt
and other plantation, siltation of drains &. sedimentation ponds are progressive arid
recurring incnature where due action has already been taken by the project. Overall,
the compliance of statutory conditions is satisfactory and improving continually-

viti, Regular monitoring of air quality, noise, & surface water quality is also undertaken
fortnightly at Dakra OCP. The latest monitoring reports are encl~. Tt can be seen
from the environment monitoring data that the parameters were found within
prescribed limits except few aberrattons which can be attributed to the specific local
conditions during the day of sampling. The data of ~ quality monitoring depicts
that the water quality in the pwJect is under prescribed limits.

ix. For control of dust 'particularly during dry seasons several aaditiowd measures have
been taken these are

a. 39 nos of fixed water sprinklers along the coal transpertation road of
Purnadih OCP bas been constructed

b. Guard walls at the coal dump has been constructed
c. Feeder crushers At. KOH Sidiitg have ~ fitted with water .s,p.rinklfug'

system which is intettti"gkedwith crushing system,
d. 20 fixed water sprinklers have been installed along the siding.
e. Two high capacity mobile sprinklers of28 kiloliter capaci~ are deployed for

dust control at siding and in project. .
f. Installation ofPMloanalyzer ~tthe siding is completed.
g. all the OB dumps are Internal 1;11nature. The' aTlg!eof DB dl.lmps is such thai

during rainfall the water is diverted inside the mines only and get collected
in the 2 mine sumps, baving a combined capacity of more than 10(,)million
gallons. .

h. These sumps act as siltation ponds and ground water re£~e ponds. The
rl.!fiofTwater during heavy monsoon from coal heaps also gets stored in these
sumps. The water from the SI;lffiPS 'is subs.equentl)' used inmining and alli~
operations like watersprinkling etc.
i. Afforestation on reclaimed area is being carried out by Forest Dept.

Govt of Jharkband. The details of reclamation are given below:

Area (ha) IIIQof plants
-

Year

2012·13 5 12500

2013·14 3.45 8625

2017-18 9.1 22750

2018-19 7.4 18500

2020-21 9.00 22500

total 33.9 87875

x. "fields Limited also speild huge amount ot money fQT ·CSR
,...............,ng employment to Project Affected. Persons. The £SR

y~~iJll;I~H!till5iil'Jit e by construction of deep bore, hand pumps,
iers in schools. construction of toilets distribution of

\\
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"4'e~
sports items, hClilltbequipment to<liffe~n.!Y ,a1:>ledpe.tsons and covm relief in the 14 '
panchayats ofNK Area, The CSR. expenditure of the area is given below;

Payment
2017-18 2018-19 2019-20 202~2J.·' 2021-22

Head
NKArea CSR 33.5
Exp-enditure 51.<02 49.-88 30.66 49.S,6I IRs:.,lakhs)

xi. Further the expenditure towards District Mineral FolDldation Trust, Royalty, NMET is
given below:

2011'-18 ,I 2018-19
. ,

Payment
201~20 :Z~io\"3:l 2021-22

Head I

District 4.97
Mineral
Foundation 7.64 8.36 6.87 o.ai
Trust fRs. ' ! '~

,Crores).

Royalty( 29.,88 22.76 30.04 is.sa 14.:&W
Rs.Crores)

NMET(
0.49 0.47 1.19 0.95

0.24
, Rs.Crores)

--

Whereas, your reply confirm that you are not conversant to environmental loss ana not serious
to the compliance of the Board's direction. Hence, in the light of the above fact your reply does not
sound reasonable and so, your request is denied.

Whereas neither any reply has been received by the Board .nor any representation has been
filed.

Whereas, earlier vide Board's ref. no. B-870, dated 02.05.2022 second show-cause alongwith
the following directions was issued:

i. to deposit the EnVironmental Compensation on INR 13~02~18,750.00/­
(i.e, Rupees Thirteen Crores Two Lakhs Eighteen Thou.s~d Seven
Hundred FHty only) within 07daysofissuamle of this lett~, in cas,eof
failure te do so an interest of 12 % per annum will be charged from
25.01.2022 and legal action may be-initiated,

ii. to comply all the deficiencies found during inspection i.e construction
of toe wall, garland dp\in and settling pit around the external. dump
within 3 months fromJjlS~ce of this l~r.

iii. to submit the name of the official(~) responsible for no.n"'installation-of
Ambient Air Quality Monitoring Station.

'::;~~ai~wers. vested ijJlder Section 31 (A) of the
r:Section 31 (A~ of the Air (Prevention
ly the- following within 7 days of the
y be .revoked and legal action will be
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(i.e, Rupees Thirteen Crores Two Lakhs Eighteen ThoOS4M, seven
Hundred Fifty only):witllio.07 days ofissuanctH)fthis 'lettCtz1n case of
failure to do so an infm'e$t of 12'11 per annum will be j;luIrged {rom
25.01.2022 and legalacnon may be lnitiated, .,

ii. to comply all the. deficiencies found d~ng Inspection i.e.'cm;ibumon of
toe wall, gatland drain. and settling pit around the external dump within 3
months from issuance of this 'letter.

iii. to submit the name of the official(s) responsible for non-installation of
Ambient Air Quality Monitoring.

This issues with the approval of competent autJl()tity.

· 1- ~
~M~~

11>. ......,1/0Memo No.... .. 1
S'dt..

ri.lC.Das)."
',Member Secretar:y

Raneni, dated, ..1.o,t6}~"l2--
Copy te: The Regional Officer, JSPCB, Regional Office.-eum-Laboratory, Hazaribagh for information
and necessary action.
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